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O R D E R 

28.01.2020  Heard Counsel for the Appellant. Delay of four days in filing 

of the Appeal is condoned. IA No. 402 of 2020 is disposed of. 

 Heard. Issue Notice. Requisite along with process fee, if not filed, be 

filed by tomorrow. If the Appellant provides the e-mail address of 

Respondents, let notice be also issued through e-mail.   

 List the Appeal ‘for admission (after Notice)’ on 25th February, 2020.  

 

 
     [Justice A.I.S. Cheema] 

      Member (Judicial) 

 

 
 

(Justice A.B. Singh) 

Member (Judicial)  
 
 

 
[Kanthi Narahari] 

Member (Technical) 
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